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against the ‘ Aryavrata’
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MR. DEPUTY SPEAKER : 1 might
give you the information.
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Ciel

SHRI §. M. BANERJEE (Kaopur) : I
support it,

MR. DEPUTY-SPEAKER : On this we
bave written to the editor of this paper. Let
us await the reply and then we shall see
to it

14,23 hrs.
PAPERS LAID ON THE TABLE

Reports of C. S. I. R., and of School of
Planning and Architicture and Noti-
fication under the L. G. C. Act

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHKI BHAKT
DARSHAN) : On behalt of Dr. V.K. R, V.
Rao,

I beg to lay on the Table :—

(I) (i) A copy each of the Andit
Reports on the accounts of the
Council of Scientific and Indus-
trial Research for the years
1966-67 and 1967-68.

(ii) A st t showing for
delay in laying the above Audit
Reports, | Placed in Library.
See No. LT—3294/70]

12) A copy of the Anoual Report of the
School of Planning and Architec-
ture, New Delhi, for the year
1968-69. [Placed in Library. See
No. LT—3245[70)

(3) A copy of the University Grants
Commissicn (Te'ms and Conditions
of Service of employees) Amend-
ment Rules, 1970 (Hindi and
English  versions) published in
Notification No. G.S.R. 508 in
Gazette of India dated the 28th
March, 1970, under sub-section (3)
of section 25 of the University

Grants Commission Act, 1956.
[Placed inLibrary. See No, LT-
3296/70]

Notifications ander the All-India Services
Act and the Central Industrial
Security Force Act

SHRI BHAKT DARSHAN : As autho-
rised by Shri Vidya Charan Shukla, I beg to
lay on the Table :

(1) A copy each of the following Noti-
fication under sub-section (2) of
section 3 of the All India Services
Act, 1951 :

(i) The Indian Forest Service
(Fixation of Cadre Siicnath)
Second Amendment Reguis-



0 Papers Laid

[Shri Bhakt Darshan]

tiops., 1970, published in
Notification No. G. 5. R. 458
in Gazette of India dated the
21st March, 1970.

iii} The Tndian Forest Service
(Fixation of Cadre Strength)
Third Amendment Regula-
tions, 1970 (Hindi and English
versions), published in Noti-
fication No, G.S. R. 545 in
Gazette of India dated the 4th

April, 1970. [Placed in
Library. 5ee No. LT—3297/
70]

(2) (i) A copy of the Central Industrial
Security Force Rules, 1969 (Hindi
and English versions) published
in Notification No. S. O. 4632 in
Gazette of India dated the 14th
November 1969, vunder sub-sec-
tion (3) of section 22 of the
Central Industrial Security Force
Act, 1968,

(ii; A statement (Hindi and English
versions) showing reasons for
delay in laying the above Noti-
fication. [Placed in  Library.
See No. LT—3298/70]

Report cf Executive Commitiee of Trustees
of Victorial Memorial, Calcutta

SHRI BHAKT DARSHAN : On be-
valf of Shrimati Jahanara Jaipal Singh,
1 beg to lay on the Table a copy of
the Annual Report (Hindi and English
versions) of the Executive Committee of
the Trustees of the Victoria Memorial,
Calcutta for the year 196869, [Placed
in Library. See No. LT—3299/70]

st e s (wget) o SuTemw
Agw, ¥ @rEe WG WTE} ) foee
THT WETH el A Far °v et sfy
N dgerd § HYE gua wef TEw ag
T aFar § TR TwA gy Ay v y?

MR. DEPUTY-SPEAKER : They belong
1o the same Ministry : Mrs. Jahanara Jaipal
Sir+ 1y and Shri Bhakt Darshan belong to the
sal..e Ministry.
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MR. DEPUTY-SPEAKER : That is true,
but he has:been duly authorised by the

Minister and he has also obtained the per-
mission of the Speaker.

14,24 hrs.
COMMITTEE ON PUBLIC
UNDERTAKINGS
(i) Minutes

SHRI M. B. RANA (Broach) : 1 beg to
lay on the Table Minutes of the sittings of
the Committee on Public Undertakings
relating to the Sixty-seventh Report on Pro-
duction Management in Public Undertakings.

(i) Sixty-seventh Report

SHRI M. B. RANA : 1 beg to present
the Sixty-seventh Report of the Committee
on Public Undertakings on Production
Management in Public Undertakings.

ESTIMATES COMMITTEE
Hundred and nioeteenth Report
SHRI BEDABRATA BARUA
(Kaliabor) : I beg to present the Hundred
and nineteenth Report of the Estimates Com-

mittee on the Ministry of Railways-Diesel
Locomotive Works, Varanasi.

14.25 hrs,
MATTER UNDER RULE 377

Appointment of Third Pay Commission

MR. DEPUTY-SPEAKER : Shri S. M.
Banerjee.

SHRI S. KUNDU (Balasore) : I had
written to the Speaker also,



